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113 Calling Attention

‘CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

Reported sale of precious Nehru letter to
anr American Collector

SHRI SYED NIZAM-UD-DIN (Jammu
and Kashmir) : Sir, T beg to call the atten-
tion of the Minister of Commerce to the re-
potted sale of a priceless Nehru letter sent
for Internaticnal Exhibition, to an Amcri-
<can collector.

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA)
Sir, . . .. Some Hon’ble Members have
drawn Government's attention to “the re-
ported sale of a priceless Nehru letter sent
for International Exhibition, to an Ameti-
can Collector.

A letter written by Gandhiji 1o Pandit
Jawahar Lal Nehru in October 1935 along-
with the photostat copies and some other

120 DEC. 1974}

to a matter of urgent 114
public importance

the matter was just being hushed up by some
people? Will he please look into the matter?

Secondly, this inquiry has been going on
for the last so many months, as I under-
stand. By now what is the result of the in-.
quiry? The hon. Minister has not informed
the House about this. What result have thicy
arrivad at up to this time?

Thirdly, Sir, this is a fact that at the
time of packing the letter was available here.
[t is only at the back journcy that the letter
has been misplaced. Besides this. as report-
ed in the Press, the Nehru Exhibition which
has been taken round the world has incur-
red a loss of one lakh rupees in demurrage
and damages to the exhibits because of bad
training and poor management. It is also re-
| ported that the letter has been sold for
| Rs. 6 lakhs. What is the information of the
" hon. Minister with regard to this matter and
| what action the Government propose to
! take against those officers who will be held
| responsible for this sale as a result of their
‘ connivance and complicity?

exhibits were borowed from the Nehru Me- '

morial Museum and Library for display at |
India Pavilion at Expo 67, Montieal. While |

the other exhibits were received back in
India after the closure of the Expo, the ori-
ginal letter of Gandhiji was not received
buck. An enquiry about the loss of the let-
ter has been entrusted to Central Rureau
of Investigation.

SHRI SYED NIZAM-UD-DIN : Mr. De-

puty Chairman, Sir, the statement of the
Minister has made nothing clear than the
Press report which appeared in the Hindus-
tan Times of 16th December. 1974. Perhaps
the hon. Minister is ill-informed about the
whole affair. Now, basically, Sir, the allega-
tion is that when it came to the knowledge
of the officers that such and such letter is
not available and it has not come back
home, they wanted to hush up the whole
matter, but, unfortunately for these people,
some other Ministries were involved in the
matter, They could not hush up the matter
because some other Ministries were after it.

So I would like to know from the hon.‘

Minister if it is a fact that in the beginning

PROF. D. P. CH\TTOPADHYAYA :
Sir, the hon'ble Member has enguired about
 the possibility of the letter in question be-
ing sold. Whether i has been sold or not
is not known. He himself in his question
also has used such expression as “misplac-
ed” or “‘disappeared” He himself is not also
definite. So we are also not definite whether
| it has been sold. So the question of the

! price being Rs. 6 lakhs or otherwise does

, not arise at this stage unless we can be sure
ot what has happened to the letter, Qur en-
quiry 1eveals some minimum facts, namely,
i that the letter was packed for despatch to
’India from Montreal and the package was
‘sealed, that the seal was there when this
| package was received at this end. So, Sir it
i isreally a very difficult position,the officers
who were in charge of despatthing things
properly packed and sealed it. Tho<e
who have received at this end, the Customs
people, cettify that it has been received at
| this end and the seals were intact. But on
.Opening the package it was found that the
letter in question was not there. So, Sir, the
question of sale does not arise at this stage.
| it requires further investigation, the depait-
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mental enquiry that we have held revcals
this fact that it was despatched, that the
seal was in tact but it was not received at
this end. So what happened to this letter is
now a matter of investigation.

Sir, it is true that the matter has not bzen
followed up, perhaps, as expeditiously as
might be. Now we have decided
that  this matter deserves more
thorough investigation and that is why it
has been handed over to the C.B.L. If the
C.B.I. investigation reveals that some offi-
cers are responsible for the disappearance

or selling or whatever it might be of this |
very priceless letter, then certainly theyx
will be properly dealt with
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PROF. D. P. CHATTOPADHYAYA .
The hon'ble Member has raised questions

at a different level and in a very general
way, if T may say so.

He said that lot of our precious goods
and antiques are being smuggied out of owm
country and sent abroad particilarly to the
USA. This information appeared in the
press and we had the privilege of discuss-
ing it on the floor of the House. It is a
known thing. In the case of Natraja Mur-
thy, Government is in active touch with
the concerned authorities to get it balk.
But now we are concerned with a
very limited subject, namely, the iss-
ing letter to Pandit Jawaharlal Nehru.
1 have submitted that the lctter was
sent back, but it was not received at this

" end. That it has been sold to somebody is a

matter of conjecture. Unless the investigation

i confirms that it has been scid to the USA

and unless the owner is identified, the ques-
tion of making efforts to get it back from

them does not arise. When the investigaiion

reveals that this letter has been sent or
sold to some people either in the USA or
elsewhere, certainly we will make every pos-
sible effort to get it back.

MR. DEPUTY CHAIRMAN: Shri Niren
Ghosh,

SHRI NIREN GHOSH (West Bengzl) :
1 will speak after Shri Bhupesh Giuinta
speaks.

SHRI MAHAVIR TYAGI (Uttar Pia-
desh) Will the Minister oblige the
Hou-¢ by reading the letter 2 We want to
know what was the content of the
letter . . .

SHRI BHUPESH GUPTA (West Ben-
gal) * I raised the matter in this House ..
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SHRI MAHAVIR TYAGI : .This is an
important matter, We want to know what
is the content of the letter.

SHRI BHUPESH GUPTA I raised
the matter on the 1ith of Sep-
tember this year. But 1 was given to

understand some action would follow and
we are told now that the matter is stil!
under investigation. First of all, T should
like 10 know why so much time should be
tuken for investigating a case of this kind
and whether investigation 1s dirccted at
the cther end in foreign ccuntries and in
what manner and who are responsible for
the iavestigation in order to find out
whether there is any truth in the allegation
sr the charge that the letter has been sold
abroud to the United States of America or
may be somewhere else, I am not con-
ccrned with it. What has been stated i3
rather interesting that it was despatched in
<afety and at the receiving end the seal
was in tact, but the letter was missing.
Normally, what would you conclude 7 If
you 1eceive a sealed packet in which cer-
tain thing was supposed to be sent and
if that thing is not in the packet, the pre-
sumption is that either the seal has been
tamj.cred wih and it has been taken out
or at the despatch and from where it has
been sent, it has not been put in.. Has
there been any investigation in order to
satisfy the Government that there has not
been tampering with the sealed cover or
sealed packet or sealed parcel ? If that
is not so, should there not be the pre-
sumption which has some meaning in law
that this let‘er has not been put in the
parcel ? 1If it is so, who was responsible
for the despatch—which officers ? Who
actually put the seal ? Had the Govern-
ment found out the names ?  We should
like to kpow them. This does not reguire
so much of investigation. A note from
here te the other end will get the infor-
mation as to who was responsible for
making the parcel and who owns up that
he had put the letter in it. I should like
to know the names. The presumption
is that in the sealed parcel, this letter was
not put should be the starting point of
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investigation. It should not be done in
a namby-pamby way. The starting point
of investigation should be that the letter
has not been put in the parcel and a false
claim has been made that the letter has
been put. Is the investigation proceeding
on this basis ?

Sir, I made it very clear that day that
it was Mr. K. S. Luthra, Deputy Secretary
in the Exhibition Division of the Ministry
of Commerce who did this. He took this
thing and did this kind of a thing. Now
it is well-known. I should like to know
whether, pending an inquiry, this gentle-
man has been suspended or removed.
Where is he now ?  Sir, it is a very
serious matter. Suppose 1 send from here
something, I send something abroad from
here and then it is not found there. Then,
it means that something is missing and you
suspect. Well, there is a suspicion at least.
Then, should I continue in the same place ?
I do not know. therefore, why he should
be left lIike that. Why has Mr. Luthra.
Mr. K. S. Luthra, Deputy Secretary of
the Ministry of Commerce, not been re-
moved or suspended, if not remcved ?
Give an explanation. It was his duty to
bring back the letter which he took. He
has failed to do so, for whatever reasons
That itself should be strong
"enough a charge to make him responsible
| for it and at least for dereliction of duty

he should have been removed from there:

1

Now, Sir, his continuance in the Minis-
try is again prejudicial to a fair and proper
| inquiry. The CBI will not be able to

fonction in India in this case. The CBI

has to get hold of the documents and such
other things. How can it be done in
.this Ministry or by the Ministry which
! still harbours the same gentleman against
whom there ar: allegations ? Sir, there
are allegations against him that he has
made a lot of money by selling curios and
other things. Not only that, Sir. There
| is another thing. I would not like to name
| the person. I would like to know why
\ a condemened Information Officer was
| brought to the Commerce Ministry. Now,
I Sir, to keep him in that Section. a Deputy
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may also be there... (Time bell rings) ...

Chief Executive Director’s post has been | 1 am just finishing, Sir. Now, Sir, these
created in the defunct International Trade | ar¢ some of the facts.  Now, about the
Fair ! Why ? Why this gentleman, who | Luthra affairs: This is a .clear thl.ng. Are
was brought in from somewhere, was not | you aware of the allegations against him?
reverted to his original position ? Why “Shri K. S. Luthra sold the original
has he been ordered to be accommodated | jeyers of Mahatma Gandhi, Jawaharlal
in the defunct India International Fair ? Nehru and Tagore in the USA and also
Why has the post been created > Who iS | gome curios and amassed money and
1esponsible for it ? How could it.happen? if a raid is organised in his house, the
Sir, there is an Exhibition Directorate truth can be found out. Why is he
and there is a regnlar Directorate in the being kept and protected 2"

Commerce Ministry and they can look
after the residual work of the Fair. So, ! Now, if the Government hud any infor-,

why has this post been created ? Why j mation, when did they get it 7 Have you
this new officer ? An officer on deputa- | asked the CBI to investigate into this ?
tion has been kept here. If he is not here | Sir, this is a very important matter. The
today, we should like to know where he | CBI should raid his house. Sir we know
Sir, it would seem that the | that for opposing the issue of a licence to
Mohan Meakin Breweries, an  officet’s
house was raided on the alleged ground
that he had pussed on something and it
was found that he was not at all guilty.
This was discussed in this House and an
IAS officer’s house was raided on false
! grounds in order to persecute :nd penalise
! . . him—and he is still under penalty—be-
vinced. But I'would like to'read 1t'out. cause he did not sanction the illegal ex-
Have you received any such information? | ,on6ion of M/s. Mohan Meakin Brewerics.
I will just read out the relevant portion: z His house was searched. The CBI raided
|

[Shri Bhupesh Gupta.]

has gone.
matter is serious, too serious.

Now, Sir, there is a Special Assistant.
Again, T would not like to name the per-
son. Many allegations are against him.
Sir, one chit has been passed on to me
now. However, I am not owning it up
in the sense that I am completely con-

his house. Mr. C. Subramaniam, later on,
exonerated him. There was nothing
against him. Why should not this be done
in this case? I should like to know
whether any instruction was given at any
time to the effect that the residence of
Mr. Luthra should be searched by the
CBI ?

“Recently, he got his room in Ud}/og
Bhavan renovated and made it a sort
of hotel room with bathroom attached,
where he brings . . ."

Sir, T do not like to mention what—

“. . . to his room., Then, on the side-

walls under the planks, currency notes |
r 1 pMm,
i

MR. DEPUTY CHAIRMAN: Yes, you
will have to wind up now.

are kept.  One should visit incognito
and see this room”.

Sir, this is it. I am not saying this. But
it is here. Have you received such alle-
gations against that officer 2 I am not
saying whether this is right or wrong. If | The .

it is right, has there been any investiga-

tion ? When you have been advised by : mo}r/r[gr.u DEPUTYt C}.L:]RMAN: At the
somebody to visit that room incognito and you must wind up.

find out these things, have you done that? SHRI BHUPESH GUPTA: The Nehru
Has there been any such investigation 7 Museum will be wound up by the pil-
Sir, T am told that this officer is building | ferages of this kind. Before every thing
a very big house in New Delhi also. That | is wound up, let us say a few things.

SHRI BHUPESH GUPTA: I am wind-
ing up. Many things are being wound up.
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Therefore, the Government should tell
us about the nature of the investigation,
the circumstances of the casc. The
material that has passed on to the Gov-
ernment and to Members of  Parliament
would indicate that the person is guilty, as
thete is a strong suspicion that he is guilty
and that he should not be in this position.
He should be suspended, and certainly re-
moved from that position, when the in-
vestigation is on. Nothing of the kind has
becen done. And, therefore, the Govern-
ment is open to the charge of protecting
an official. When this Nehru letter is
missing, still some officers get away. But
when Mohan Meakin Breweries case is
there, officers are persecuted. This is the
double standard that you have allowed
Well, T should like to know why the CBI
has been advised to deal with this gentle-
man so softly and Kindly, when in the
interest of Mohan Meakin Breweries the
CBl was commissioned against certain
officers ?

MR. DEPUTY CHAIRMAN: Now, I
shall ask the Minister to reply.

PROF. D. P. CHATTOPADHYAYA :
Sir, I have already stated that some delay
has taken place, It is not that no in-
vestigaticn has been made. Some investi-

gations have been made, and it is on the
basis of these investigations that we have |
derived the information that T am placing |

before the House.

SHRI BHUPESH GUPTA :
that ?

PROF. D. P. CHATTOQPADHYAYA :
The information is that this exhibit was
packed from Montreal under the super-
vision of the officer in charge of technical
cell. The officer in charge of the techni-
cal cell at Expo’ 67 at Montreal has testi-
fied that the exhibits were packed under
his supervision. Now, the Customs sur-
veyors have said : “The-case, in which
the exhibits were packed, was outwardly
intact in all respect, with seals being per-
fectly in order. The caption box was
opened in our presence . . .”
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| So there is an anomaly and, as the hon.
| Member has rightly pointed out, there is
room for doubt that something has taken
; place somewheie— at this end or at the
i other end or 1n between. These are the
three possible hypothesis.

AN HON. MEMBER : How can it be?

PROF. D. P. CHATTOPADHYAYA :
1 do not like to comment on this because
the matter is being looked into.  The
question is that thesc matter are being
looked into. The question is that these
doubts have to be remeved. The infor-
mations which have been revealed by the -
investigation aie there. but are not good
| enough to satisfy ourselves. That is why
| we have entrusted the matter to the CBI
for further investigations,

|
E
' Sir, he has mentioned the name of a
particular officer. Our preliminary investi-
gations suggest that some negligence has
‘taken place m respect of two or three
| officers. But so far as this officer is
‘ concerned, nothing unfavourable has come
i to light as yet. I do not like to pre-judge
( the issue, whether in respect of those offi-
I

\

cers or this officer. T can only repeat
what T said earlier that in such an impor-
t tant thing, whosoever is found negligent
in handling this, however highly placed
he may be, will be punished. I can say
| that we are not taking a very lenient atti-
| tude. Unless, Sir, . . .

|

| SHRI RABI RAY (Orissa) : How long
will it take ?

PROF. D. P. CHATTOPADHYAYA :
We are trying to expedite it.

SHRI BHUPESH GIUJPTA : On a point
of order. T am nof guestioning your way
of handling it at the moment. Sir, the
hon. Minister himself has stated that some
negligence has taken place and he has
some officers in mind.

In the circumstances of the case, has
this officer been removed ? 1 am putting
Ha should be suspended.

lit very mildly.
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He should be removed from the position[
which he is holding. His place is not in]
the Commerce Ministry. I want to know '
whether that step has Dbeen taken. You‘
remove that officer from one Departmcnt;
case |
|
|
|
V

to another without prejudging the
which may be pendging against him.
MR. DEPUTY CHAIRMAN: He has |

already said about that. He said that
nothing had been done against that officer
as yet.

SHRI BHUPESH GUPTA: Is it his con-
tention that there is nothing at all ? j

MR. DEPUTY CHAIRMAN : He did
not say that. He says that he does not
" want to prejudge.

SHRI BHUPESH GUPTA: 1 would ask |
you not to be a lawyer for him. It is
not a question of prejudging. T am not
saying that somebody has been guilty. All
that T ask him is whether there are reason-
able grounds for suspicion against him.

PROF. D. P. CHATTOPADHYAYA :
I have not much to add. I would like
to say that T have received no allegation
ebout this officer in this respect. I assure
the House that if some of the officers
in charge of different sections have to be
shifted for proper and smooth investiga-
tion, that will be done.

SHRI NIREN GHOSH He said
that the case was packed under proper
supervision at Montreal. I would like
to know who is that officer at the
other end. Then he said that some offi-
cers had been found wanting. Who are
those officers? Give us their names.
Since you said that some officers have been
found doing gar bar, what are the names
of those officers? Shri Bhupesh Gupta
made a specific allegation about the room
of Luthra in Udyog Bhavan. I would like
to know whether that room would be
searched in order to investigate whether
the allegation made by Shri Bhupesh !
Gupta is correct or not. Then, have we
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not got a copy of this letter that has been
lost? If there is no copy and we cannot
regain that letter, then that letter is lost to
India. Is there any microfilm available or
not? He wanted to know the contents of
the letter and why it is called priceless.
There must be some reason for that. Our

! difficulty is that some writings of Maulana

very scon ‘25
years after’. That time is approachiny,
If documents can disappear in this way,
then the cntire thing which has been kept

| secret from public so long, that is, Mau-

lana Azad's writings about India's struggle
for freedom, may disappear and we may

- not know about it.

SHRT RABI RAY : That is called
“India Wins Freedom”, Second Tart.

SHRI NIREN GHOSH : So, our suspi-
cion has been roused in a big way. Since
the Commerce Ministry is concerned with
so many things and big busincss magnates
in India and outside the country, there is
a suspicion of many shady transactions
taking place either with the knowledge of
the Minister or without the knovledge of
the Minister. That is another thing. Thuat -
is why I said that he should also give a
date so that in the next session he may
place the full facts of the CBI Report be-
fore the House if the letter concerned is
supposed to be priceless. Every letter is
not priceless. This letter is a priceless one.

PROF. D, P. CHATTOPADHYAYA :
Sir, the hon. Member has asked about the
name of the Officer in charge of the Tech-
nical Cell, who testified that the exhibits
were packed under his supervision. FHis
name is Shri Samanth., Now, Sir, as I

“have said before, our internal departmental

inquiry has revealed that on the part of
some officers, some negligence has taken
place. The names of those officers are:
Shri Samanth, Shri Rathi and Shri Ganesh.
Some negligence does not mean necessarily
gross negligence. But some neglizence
has taken place on their part. But so far
as Mr. Luthra is concerned, in this res-
pect, Sir, his negligence has not been
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established by the departmental inguiry | back safe(. That is also a problem before

that we have carried out.
seen Mr. Luthra’s room. Generally, 1 do
not have any occasion or any reason to
see the rooms of my officers. But, Sir, if
the investigating authority feel that the
officers’ rooms or files or whetever they
need in the course of the investigation
have to be looked into, I am sure, they
will look into them. :

Regarding the third question whether a
pliotostat copy of ihat letter s available,
ves, Sir, it is available though I have not
had the privilege to look into the photostat
copy. But the letter written by Pandit
Jawaharlal Nehru to Mahaima Gandhi in
itself is a very important letter, Whether it
is priceless or not, it is a matter of opi-
nion.

SHRI MAHAVIR TYAGI : Sir, mv
only question is, what are the con-
tents of that letter.. Because the letter
has received importance now. everv-
body will be anxious to know what
the contents of the letter were. Sir, the
fact that the letter has been stolen means
that there is something very ir:portant in
that letter. And I request thc hon. Minis-
er to just lay ccpy  of that letter on
the Table of the House. I know that for
every letter that has been presented to the
Museum, always a photostat copy is taken.
and that is also made public. So, I don't
think there would be any objection to its
laying on the Tabie of the House. Sir,
the -hon. Minister has just mentioned that
the envelope was sealed and that the seal
was quite intact. But after the seal was
opened, it was found that therc were no
contents, and the letter was missing. Was
it immediately reported? Was immediate
action taken? Or, was it kept secret for
some time? Sir, I would like to know
that at the moment it was found that the
envelope did not contain that letter,
whether action was taken immediately. If
any action was taken, what was it? Sir,
there may be a similar case with regard
to other letters, equally important letters,
Mahatma Gandhi’s letters and other letters.
If the other letters were also sent, T would
like to know whether they were received

Sir, I have not | us.

|

If a transaction of that nature is go-
ing on, other more important letters alsa
might have been sold away. So I want
to know whetlier all the letters that were
sent out were received back intact. These
are the only simple questions I wanted to
ask. I would again request that a copy
of the letter be provided.

PROF. D. P. CHATTGCPADHYAYA:
Sir, T have already said that there was
some unfortunnte Jelay in pursuing the
matter after it was .

SHRI BAN ARSI DAS (Uttar Pradesh):
Sir, I want o .iarification. The question
is whether the officer immediately report-
ed the matter then and there when the
l:tter was mix»ing, or afier some time. I
want to know this so that the responsibi-
lity can be fixed.

AN HON'BLE MEMBER : Why there
was delay?

PROF. D. P. CHATTOPADHYAYA :
Sir, as I said, some negligence has taken
place. I have also submitted that delay
has taken place. So the people responsible
for this are being questioned. The matter
is being investizated.

SHRI RABI RAY : When
come to know about it?

did you

SHRI BANARSI DAS : Did the officer
who opened that envelope immediately re-
port it?

MR. CHAIRMAN : This is what
says that there has been a delay.

he

SHRI BANARSI DAS : He is not
categorically replying to the question.

PROF. D. P. CHATTOPADHYAYA :
Sir, I am answering the qusstions on the
basis of my knowledge. Sir, 1 cannotl be
more categorical than what my informa-
tion warrants. As I said, delay has taken
place. I have also said that neglicence on
the part of certain officers has also taken
place. 1 have also said that further in-
vestigations have been ordered. And I
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have also said—and I repeat—the officers
found guilty for neglecting their duty and

loss of this letter will be punished. But | R ASETHOT gﬁq’:t’ 4 9w g e
the- point is Mr. Tyagi asked whether a
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tion of laying it on the Table. o Peaba @ qofr Pamr av vt wieh SRt A

PROF. D. P . YA?WHWWWW T g o
ROF. D. P. CHATTOPADHYAYA: | oo yome oy P e oro Poam & o0@
Tyagiji, I will give it. (I ’
l?n%ﬁ‘ TS WO FEAT | FOT G OARD &
SHRI BHUPESH GUPTA : I think the |
photostat copy of the letter should be put }‘
l
|

5 g Tav wp dat &1 =ger @ @
: ¢ olace i Nebu M M2 e s At e qu wivwdsT
up in a vacant place in MNehtu Museum | _ o o LY \ :
saying that the letter is missing due to o FI’EEFT ﬁ NN . g, dr &= ?q?
some officer’s negligence, there has been Tt erem Eﬁ .gau.g AT FT (‘I_‘ﬁ(?'
delay on the part of the Ministry, the g EG) Hat # & T s #
matter is being investigated. That thing I W at et Yo W ouwr aTE =X
f&ld bIc:t iiui ;J(I))d t:sreé”ﬁgr!:ls should be ot % e A A g ) o A
¢ a8 ggestion. 7 T weem go e o wtEe &9
MR. CHAIRMAN : You give a copy | y¥ee ey e €€ o e st =+
to Mr. Tyagi. A W TR gen o ot Taw @w
PROF. D. P. CHATTOPADHYAYA: & ait & #= ot Tor% M & T

T will give it, Sir. I have alrcady said ¥, SRR e Age A S T

that a copy of the letter is there since it _ __n 5 ol = e
is an important letter fiom Gandhiji to w=el Todt of ot gEw S A

Yawaharlal Nehru. So I will send a copy st Teram ar T q5 A FAFIET A

of that, with your approval, as you have - T8~ BT =T T T TAR S T I .

kindly directed, to Tyagul qr EEII' ETg'I'- \—.n‘- W—‘ ?a-q 3"-?“‘4:55 FTT
SHRI MAHAVIR TYAGI : My other | T 31 SI |

question was whether another Jetter was
also sent outside. oft Fywmata : eqr TR ET—F% T

TR ' £

st wwmwEr : osftee, d° g s
SHRI BHUPESH GUPTA : You should | T2 & P& Tsr @ & o = gwdt
not have it lightly because a letter which | or*ft TS e g, 9T uB T8 @ § ?
was considered to be of sufficient national
importance has gone. Therefore, a photo- PROF. D. P. CHATTOPADHYAYA:
stat copy should be stalled there stating | Sir, this letter was written in 1935, As I
why a photostat copy is being kept there. ! have confessed my ignorance about the
As I have suggested, in a sort of note you ; contents of the letter, I had not had the
should give il out—that way 1n many | privilege to go through it. I hope, Sir, you
museums it is there—that due to the in- | and my friend Mr. Rajnarain will forgive
competence of the officer, due (o the negli- | me. - - -

PROF. D. P. CHATTOPADHYAYA:
Not missed.
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MR. DEPUTY CHAIRMAN : Wheni{ that the original letter that was missing,
he sends that letter to Mr. Tyagi. he can | would be got back to India. We would
read it. ‘ like to have that assurance.

. | My second point is, the pre'ss report
LU EL LI 9 o T e | says that the letter was sold for a sum of

F ATT § NIT G WEY HT AU H ATT | Ry, 6 lakhs and the Minister has pleaded

E” ¢ For of wa St L EAl ’4\? % 95 ¢ | | his ignorance because the enquiry is not

Izt @tw wiatsPuca (@omtus)  Pad- | vet over. Sir, 1 would like to know for

.. . how much this lctter was insured in tran-

E 1974 3 Hﬁ;ﬂ' 4wt i ﬁ’;ﬁ at | sit. Whether it was insured separately or

ﬂ | TR gAY STET | the whole package was insured and if the

T a9 199 g ot Y% argEnt |/ s { whole package was insured, for how much
g To 7viv TePatacdza swmt Tam sft | money it was insured?

i

i e ol | The third thing that I would like to

MR. DEPUTY CHAIRMAN : Tt has | hOOW from him is having known that these
nothing to do with it. Mr. Rajnarain, we | pilferages do occur, why is it that the

are discussing Calling Attention, | Government was not vigilant /in sending
only the copies for this Exhibition rather

i h L. .

s TTSTeITTET Mv WY e %’T’ than sending the original document. Sir,

. M today, we have electronic devices, elactro-
"‘Q" g % a9 g3 9@ @ g, a wr | nic instruments from which we get copies
ot ot w9 # I 3T Ak I &Y Ex'l better than the photostat copies. Why is

i
!
gad g8 ° A7 #@W g TF Tatweri— i it that resort was not had ic such copizs

- 3 ?  Whether in future the Government
T T W 99 a@ @ gwn @) ye g | oY ;
5 3’“ \ —gl will see to it that such documents are
EEX K R EIR
> :

always kept safe in their custody and
st IeEWGTY : M7 Fo WY oqiX

only their copies are sent for placing mn
T¥ TR F rwTe T IWZY |

Fxhibitions? T would like to hear the
Hon'ble Minisier on these three points.
SHRI MAQSOOD ALI KHAN (Kar-!
nataka) : Sir, 1 would like to know cer-

tain details about this matter .

SHRI MAHAVIR TYAGI : Mr. Go-
khale, you have been mentioned by Raj-
narain.

PROF. D. P. CHATTOPADHYAYA
Sir, T share the hon. Member's anxiety to
get back the original letter. You will ap-
preciate my inability to assure you and
through you to the House that we will get
it back, every effort will be made to get it
back but it is not just possible to give
that assurance.

MR. DEPUTY CHAIRMAN : He may
mention anybody but we are now on the |
Calling Attention. Yes, Mr. Magsood Ali Sir, the second question also I have al-

Khan, ready answered that we do not know at
this stage whether it was sold and if sold,
SHRI MAQSOOD ALI KHAN . It is a | whether it was for Rs. 6 lakhs. = .

matter of gratification that vou have said ;
that the letter would be got back in due Sir, about the third point Y understand
course after the enquity is over. 1 do not| that this letter was insured for Rs. 590 in
know what means would be adopted but | transit. And his suggestion that in future
anyhow it is left to the Government, Sir, | when we send some such important things,
the Minister said  that the Governmient | more care and caution should be taken,
would look to it that the letter is got 1 Sir, we have alrendy started taking more
back, Sir, if he has not said so, T plead | care and caution in such matters and- this
that he gives an assurance to this Honse | suggestion is well taken.
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